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OFFICN0T 	
IJ12E 	j 	ORDER OF THE TRIBUN4 

I 	 207•04. 	Present: 	n'b1e Mr.K.Vidad 

3/y/o L 	 Judicial Mem3r. 
Uori'ble MrJLV.Prah1adan. 

fi4 	 Acuisist,Øtive Menber. 

" 	j 	When the mattecams up for hearing 
the Court Offic,t' is findtout, that notice 

/A 	4' ,,) 	 as been alr,4y sent to the Respondents. 
/ 	 1e is not 3u1e ike to whether notices were 

4, 	 --t - 	• 	 / 
served or/not. Registry is directed to 

enqnir"the saz•.  
P. t the 

U 	
0eL--- 17 

¶5k 	 Issue notice to the parties. 

Post the matter before next a liable 

16 fo3 . 	 Division Bench. 

Meer(J) 

9.11 .2O04 	None is present for the applicant 

• 	
In this application the applicant 

<'• 	\ 	 \ seeks for oontpt proceedings be mi- 
• tiated against the respondents for not 

o h41 	 having complied with orders of this 

Tribunal dated 23.12.2001 passed in O.A 

166/2003. By the said order the disci- 

plinary authority was directed to expe 

, 	 dite and finalise the disciplinary 

	

• 	 proceedings within four months. pr'ovi- 

dod the applicant cooperated kk with 
contd. 



4 
	

CP.26/2004 (0.A.166/2003), 

Contd. 

	

sk cjo '  fee1cio'v' 	9.11.2004 them. The &Lrectids are qua1ifid 

On the applicant cooperating with 

P PIA 	 the authorities for the purpose of 

b finalising the disciplinary procee- 

dings within four months. 
P0 	 In the reply Li led by. the respon' 

C 	 dents it is stated that the applicant 

.. 	 appeared in the enquiry proceedings 
................ . ....... on 31.1.2004 and submitted his sta-

tement of defence only on 694.2004 
' 	 i.e • to say three months and fifteen 

days after thi date of oer dated 

23.12.2003 • Thus for the delay ± 

for disposal of the disciplinary 

proceedings within the given time 
• 	frame ,the. applicant has to blame 

• 	 himself since he took three months 

and fifteen days to file defence 
Statement. Therefore, the further 

procedure in the disciplinary prcc-  

P 	 eedings continued. The findings of ......,-., 	 : 
. 	 , 	• . 	 the disciplinary authority ha been - 

--'&- 7 	ccainunicated to the applicant on . 	
1772004 which was roived by the 

•r L 	
applicant on 29.7.2004. The app1icen 

- 	
•' "seat telegram for extension of I if- 

	

ft 	 . 	 teen days time from 14.8.2004 which 
was allowed. 

The delay is mainly on the pt 
of the applicant. The application 1021 

initiating contempt proceedings is, 
$'W 	 thus, miaconceived and is liable to 

-/•• 	f 	 . .... . • 	be dismissed, The Contempt Petition 

is aocoedingiy dismissed. y 	 - C 	 (57 

Member 	 Vice-Chairman 

,c 

•1 
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GUWAHAT I BENCH; GUWAHAT I-S. 
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Original Case No. O.A. 166 of 2003 

(Decided on 23/12/03) 

Title :— S. B. Hazarika Vs Union of India & Others. 

IMDX  

Description of the documents. Page No. 

Contempt Petition 

2. Annexure P-I:- Draft charges. 10 

34 Annexure P-2:- GATs order  
datd 2/12/03.' 

4. Annexure P4:- GATE's endorsement t4o 
supplying a Copy 
of its order dtd. 
23/12/03 to te 
Respondent No .3. 

5 4  Annexure P-4;- Copy of represen- 
tation dated 
20/5/04 to the 
Respondent No.3, 

6, Annexure P-5:- Copy of represen- t- t 
tation dated 
22/6/04 to the 
Respondent No.2. 

7. Annexurepa6:a Copy of Represen- 
tation to the 
1.0. dtd. 21/5/040 

89 Annexure P-7;- Copy of I.O.'s 
léttér dated 
4.6.04 showing 
submission of 
In4uiry leport on 

--- 
94-04. 

- 

 

------ 

Place:- OAT,Guwahati 	 t 
Date ;— 12.7.04 

(Signature of the petitioner) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH : GUWAHATI5, ASSAM. 

a 

ContemEt Petition jCivil) No. 	'L2004 an-ea aenae naSflaa ae na aa - 
Original Application No. 166 of 2003 

(Decided on 23rd December, 2003) 

fiatjqr qj: 

Sri S. B. Hazarika 

0.1. (Postal), Divisional Office (U/S) 

Kohima,Nagaland, PIN797001, 	--a_ Petitioner. 

(Bythe petitioner in person) 

aV$a 

I. The Union of India 

Represent ed by  

The Secretary, Department of Posts, 

Ministry of Communications, 

Dak Bhawan, SainsadMarg, 

New De1hiU0OOl. 

2. The Chief Postmaster General, S-' 44- 	io&' 

N. E. Circle, ShiUong, 

Shi hong 793001. 

3,i Sri Rakesh Kumar, 

Director of Postal Services, 

Nagaland,•Kohima, PIN-797001. 

4 *1 Sri M, K. Das (Inquiry Officer) 

Sapdt. of Postal Stes Depot, 

P.O. Arunachal788025, 	 -V  

Silchar-25. 	 --- Respondents. 

contd.,. 2 
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-AND- 

In the masr of 

A petition U/S. 23 of the Contempt. 

of Courts Act, 1971 (Act 70 of .  1971) 

read with Section 17 of the Central 

Administrative Tribunal Act, 1985 

(Act 13 of 1985) and further read 

with Rule 3 of the Central Adminis 

trative Tribunal (Contempt of Courts) 

Rules, 192 for initiating action 

for wilful disobedience of the orders 

of the Hon'ble Central Administrative 

Tribunal, Guwahati Bench vide orders 

dated 23rd November, 2003 in O.A. No. 

166 of 2003.. 	 - 

The petitioner most humbly and respectfully 

begs to state that the Contempt Petition has arisen 

in the following facts and circumstances ; 

1.1 	That, while the petitioner was working as 

- the Inspector of Post Offices (Complaints) commonly 

known as C.I. in the office of the Respondent No.3,. 

the petitioner was deemed to have been placed under 

suspension by the respondent No.3 following the 

- 	 detention of the petitioner in custody exceeding 

- 	 48 hours w.e.f. 8.11.99. The petitioner was also 

proceeded against departmentally and a charge-sheet 

was served on him under Rule 14 of the CCS (C.C.A) 

- 	 contd... 3 
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Rules, 1965 vide Memo No. F3/VII...02/99..2000 dated 

6.1.2000.4 The proceeding could not be completed 

within 6 (six) months by the respondent No. 3 and 

the suspension continued beyond 6 (Six) months as 

the petitioner could not attend the inquiry for 

non-payment subsistence allowances in.time. The 

petitioner prayed for enhancement of subsistence 

allowances from 50% to 75% under FR-53 as the 

suspension prolonged beyond 3 months for reasons 

not directly attributable to the petitioner; but 

the respondent No. 3 refused to increase the 

subsistence allowances. Therefore, the petitioner 

preferred an appeal to the Rvasp Respondent No. 2 

against the orders of Respondent No. 3; but the. 

appeal was also rejected by the respondent No.2. 

The petitioner, being not satisfied at the appellate 

orders, approached this Hon'ble Tribunal with his 

O.A. No. 166 of 2003 for adjudication. The Hon'ble 

Tribunal disposed of the application on 23/12/03 

and directed the respondent No. 3 to finalise the 

disciplinary proceeding within 4 months from the 

date of receipt of the orders. 

A copy of the Hon'ble Tribuhal's orders 

dated 22/12/03 is annexed herewith as 

M1&uraZ.  

1.2 	That, the copy of the orders dated 23/12/03 

was forwarded by the Hon'ble Tribunal to the Resp. 

No. 3 through the Sr. C.G.S.C. Sri A. Debroy on 

contd... 4 
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4 
20/1/04.and the same was received by the Respondent 

No.. 3 in time within 31.1.04. 

A copy of the Hon'ble Tribunal's office 

covering letter dated 20/1/04 Supplying 

the copy of the cAt's order is annexed 

herewith as eAueP4 . 

	

1.3 	That, the 4 months-time allowed by. the 

Hon'ble Tribunal in their orders dtd. 23/12/03 to 

the respondent No.3 for complying with the orders 

expired on 31.5.04, 

	

1.4 	That, before the expiry of time-limit of 

4 months on 31.5.04, the petitioner made a repre-

sentation on 20//04 to the Respondent No, 3 to, 

comply with the Hon•'ble CAT's order as the hearing 

of the departmental inquiry was completed with the 

submission of written brief on 6/4/04 by the 

petitioner following which the Inquiry Officer also 

was expected to submit his inquiry report to the 

Respondent No. 3 in view of the Hon'ble GAl's order 

without delay; but to no result. 

A copy of the representation dated 20/5/04 

to the Respondent No. 3 is enclosed as 

gnnexure 

	

1.5 	That, the petitioner made also a represen- 

tation to the respondent No. 2 on 22.6.04 for 

causing compliance of the Hon'ble GATs order by 

contd... S 
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the Respondent No. 3; but to no effect. 

A copy of the representation dated 2.2.6.04 

to the Respondent No. 2 is enclosed as 

I 	nnexue_. 

	

1.6 	That, the petitioner also made a representa- 

tion to the Inquiry Officer, Respondent No. 4. on 

21/5/04 to intimate the petitioner whether the 

inquiry report has since been submitted and, if so, 

the date of submission of the Inquiry Report; but 

the reply of the Inquiry Officer does not clearly 

indicate whether the Inquiry report has since been 

submitted as the representation of the petitioner 

was just forwarded to the Respondent No. 3 for 

disposal. It is, however, guessed from his reply 

dated 4.6.2004 that the Inquiry Report was submitted 

to the Respondent No. 3 on 29.4.2004, under his 

letter No. $SD/Rule-14/04 dtd. 29.4.040 

A copy of the representation to the 1.0. 

dated 21/5/04 is enclosed as 

And 	. 
A copy of the reply of the Inquiry Officer .  

dated 4.6.2004 is attached as Annexure P-i. 

	

1.7 	That, the petitioner, thus making represen- 

tations here and there without fruits, has got 

frustrated and reasonably apprehends that the Resp. 

No. 3 who is a refractory one is hardly expected to 

comply with the Hon'ble cAr's order unless his 

wilful and deliberate disobedience to comply with 

contd... 6 
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the CAT's order is taken cognizance of and be is 

enforced to implement the order and to show ca use 

of his negligence and disobedience. 	 I 

201. 	That, this is an act of wilful disobedience 

on the part of the respondent No. 3 as it is not a 

casual, accidental, bonafide or unintentional act 

of genuine inability to comply with the terms of 

the order which will be excluded from the conception 

of wilful disobedience. Even negligence and care-

lessness can amount to wilful disobedience parti-

cularly when the attention of the person is drawn 

to Court's order. Disobedience of. Court's orders 

strikes at the very root of the rule of law on which 

the system of Govt. is based in our Cotntry. Punish-

ment for Contempt of Court is necessary for the 

maintenance of effective legal system and to 

prevent perversion of the course of justice. 

- Case law relied upon :- Supreme Court Case 

of Kapildeo Prasad Sab -'is- State of Bihar 

(1999)7 SCC 569; 1999 SCC (L & S) 1357 

(1361). 

	

2.2. 	That, the respondents are despotic and 

arbitrary; and have no regards towards the law of 

the land and follow the rules of law more in breach 

then in observance. 

	

2.3. 	That, the orders of the Hon'ble Tribunal 

contd.. 7 



dated 23.12.2003 has neither been appealed against 

nor any review or revi: petition has been filed 

against by any of the respondents till date. 

I 
NATURE OF THE ORDERS SOUGHT 

FROM THE TRIBUNAL. 

3 	That, the petitioner humbly prays ••  for the 

following orders from the Hon'ble Tribunal : 

An order directing the compliance of the 

Tribunal's order dated 23/12/03 within a 

week of the receipt of the orders on the 

contempt petition; 

An order punishing the respondents under 

contempt of Court's Act, 1971 for wilful 

disobedience of •Mon'ble AT's order dated 

23/12/03; 

An order allowing the petitioner the cost 

of petition as is considered reasonable by 

the Hon'ble Tribunal. 

DIRAfl. CHAh.G.ES 

4 0 	That, the draft charges against the respon- 

dents are furnished in a seperate sheet attached 

to this petition at the end as 	xre P. 

contd... 8 
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That, the petition is made bonafide and 

for the end of justice.. 

In the premises it is most humbly 

prayed that this petition may 

kindly be admitted and notice may 

be issued to the respondent Nos. I 

& 2 to appear in person or through 

a duly authorised advocate and to the 

respondents Nos.3 & 4 to appear in 

person and upon hearing, further be 

pleased to pass necessary orders as 

prayed for ; 

and for this act of kindness the petitioner, as in 

duty bound, shall ever pray. 

AFFIDAVIT..... 9 
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Kin 

LF F I D A V I j

I 

I, Shri Shanti Bhushan Hazarika, S/o. Late 

KhargeswarHazarika, aged about 55 years, by .  

profession- C.I. (Postal), Divisional Office, 

Kohima (U/s) and resident of village.. Bhaluckmari, 

P.O. Goshaibari, P.S. Nagaon (Sadar), District-

Nagaon (Assam) do hereby solemnly affirm and 

declare as follows :- 

1.. 	That, .1 am the petitioner in the instant 

petition and as such I am acquainted with the 

facts and ciumstances of the case and hence 

competent to swear this affidavit. 

2. 	That, the statements made in this affidavit 

and in paragraphs ( 	 t' - 	are true 

to my knowledge, and those made in paras  

are matters of records and are true to my infor-

mations and the rest are my humble submissions 

before the Hon'ble Tribunal. 

And I sign this Affidavit on this 

day of j'4 	, 2004 at Guwahati. 

Identified by me, 

4t *1 7~~ \ - 
Advocate/Appris er, 
Guwabati. 

1 
\ 	 I- 

- 

IN On'. IN i - Mom 
( 
Deponent) 

Soleninly affirm and declared 
before me by the deponen 	ho 
is identif

ffi
ied by .  Sri 

on this _lk day of 
2004 at Guwaiati. 

AGISTT E/OATIVOMMI SS IONER/ 
ANY AUTHOITY EMPOWERED TO 
TAKE OATH. 

I. 
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DBAFT CHARGES AGAINST THE RESPONDENTS. 

(Kindly See Para-4 of the petition). 

I. That, the delay is deliberate on the part of the 

respondents. Having acknowledged the receipt of the 

Hon'ble Tribunal's order dated 23,12.2003 the res 

pondents attempted nothing for implementation of 

the same. 

That, respondents on not a single occasion 

neither considered single of the representations 

of the petitioner nor communicated with their 

intention thereto. 

That, delayed justice is no justice on the last 

stage of the service and the petitioner has been 

suffering a lot for the negligence of the respondents. 

46 That, wilful delay in implementing the Mon'ble 

Tribunal's order clearly indicates the disobedience 

of the Tribunal's order by the respondents. 

5. 	That, the complete silence of the respondents 

on the Hon'ble Tribunal's order proves the misuse 

of executive powers and contempt of Court. 

( PETITIONER  ) 
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IN THE: CENTRAL AIDMUIISTRATIVE TRIBUNAL 
GUWAHATI 'BENCH 

Original Application No.166 of 2003 

Date of decision: This the23rd day of December 2003 

The $on"ble Mr Justice B. Panigrahi, Vice-Chairman 

he:Hon'h1e Mr K,V,. Prahaladan, Administrative Member 

ShriS..B. Házarlka 
C.i. (Postal) 
Divisional Office, 
Kohima, Ngaland. 
The applicant appears in peron 

Applicant 

i. 

— versus — 

The Union of India,.represented by 
•he Secretary (Pos€s) 
Dak Bha.wan, New Delhi. 
The Member ('Personnel), 
Postal Services Board, 
Dak Thhawan,' 
New Delhi. 	' 
The Postmaster General,. 
N.E. Circle, 
Shillong. 

4, The Director of Postal Services, 
Nagaland, 'Kohima. 

5. The Postmaster, 
Kohima, Nagaland. 

• By Advocate 'Mr A. Deb Roy, Sr C.G.S.0 
......Respondents 

S" • 

-'.,i• 	 . 
-- •'S' -.  

• r 

• 'S 

/4s 

• 	 •- 	;41 

• • S. ••*.. •. 

0 R ID E R (ORAL) 

I,. J. (v.C.) 

Heard the applicant in person and also Mr A. Deb 

Roy, learned •Sr C.G.S.C. 

2. 	In this case the applicant has caliriged the order 

passed by the authorities whereby his prayer for 

enhancement of subsisçe allowance from 50% to 75% has 



4XIV UL 	 (: 2: 

been negatived. The fact situation emerging to this 

application is as follows: 

The applicant was piacd under sispension since he 

was in custody on 8.11.1999 over a period of fortyeiht 

hours. 	It is also on the  ground that there was 

embezzlement of Govenment fund,.. 	In t h e meanwhile, 

departmental proeedings have been initiated against the 

applicant 	for 	mia.ppopriation 	of 	Rs.65,400/ 	and 

Ra.IO,O'OO/-. Since the departmental proceedings is not 

yet finalised we abstain ourselves from making a thorough 

discussion regarding the merits of such departmental 

proceedings. But, be it stated that the, applicant has been 

- facing grave charges of misappropriation.. During the 

.pendency of the disciplirary ..oceedings, the applicant 

was given 50% of ftjs salary as subsistence allowance. 

The disciplinary proceeding is still pending,, awaiting 

final dsposa1. 

3. 	From the submissions of the applicant 	it 	is 

ascertaned that the applicaflt has been already reinstated 

in service. Eut, he has claied the subsistence allowance 

to the tune of 75% during the period of isuspqns,ion as it 

could not be completed within, the n.ormai period of six 

morths from the date of initiation of the proceedirgs. 

Mr A. Deb Roy, learned- Sr. C.G.S.C.has stated that such 

n be t-i-rihtitpd to the aooli.cant, inasmuch as he 

the ;:; Officer, asa result, 

be, completed in time, Since the applicant has 

I -• 	 -• 	 -' 
'rer.tateain service, the fu:tiher question with 

\ 	tegar,'1 	the pa-rnent of subsistence allowance at an 

. 	 C4  
I -neA rate e&ç-n- it shall be addressed at the time of 

'cofl1usion 	of 	the 	departmental 	p  oceëdir.gs. 	it 	is 

p rematuz.e....... 



t 

premature to deal with that matter at this stage. The 

Disciplinary Authority is hereby asked to deal with the 

aspect of payment of the subsistence allowance at the 

enhanced rate or not at the time of finalisatlon of the 

disciplinary 	proceedings. 	: ince 	t he 	disciplinary,  

proceedings is pending for quite scme'ti;flI, we hope and 
14. 

trust the Disciplinaiy Authority shall expedite and 

finalise the diciplinary proceeings within four mpnts, 

provided the a,pplicanit cooperates with them. 

The application is accordingly disposed of. No 

order as to costs. 

ICE-0i AIRMAN 
I 	 .Sd/ :MC 	(A): 

ij 	... . 

" 	 JY 	 Ppp 

P 
C4 ' G(Iu'' (Yj 

/i.4 t'Cq. 

- 	 -., 
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CiTi.2-L ZL)iiNISTiATIVE TRIUN.1 
GUWtiJ42I BNCH :; GUWAIIAT.1 

DESPATCH NO., cAT/GHY%JUDL. / 	 DATED cuwA±AT I  

1NAL & ICTION NO 1  (/2Oo 7. 
MISC. P.:ITIi: NO. J200 

	

CuI\'T.ipT 	.r i:ow Nö. J2Oo 

RVIW ALP1.IC2ION N0A j200 

APPL ICANr(5),. 

VLRSUS - 

/- OZ- '   	RS?ONDNT(S). 

To 	
!A 	 9j 4 AJ/€ ,  

,/P7 -  

Please find herewith a copy of Judgmen/rdr dated 2_9. /2_..03 

passed by the Bench of this Hcn'ble Tribunal coraprisinghof 

Noble Mr Justice 	
0 	

• Vice-Chairman and 

Hon t  ble. Sri 	9t/dP0 . 	i1ernber(A) in the 

above noted case for information and necessa.y action; if any. 

Please acknowiedqe the receipt of the same, 

. 	
0 

Enclo.,: As above 	 .61.i 
7 	 I 

SECT iON OLZ'FICIiR J) 

Meno N. 	 .. 	 datea  

111?9. 
. A Jb4 • 	& 	c 4 r  

 

nr.i.irs. 

Mr./.4 rs. 
 

0 	 SEcT ON OFFICER 
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4919ax kro- 

 r 

• 	 .To.. 

TheChief Postmaster.Gerieral, 
N. E. Circle, Shillong-J. 
hi11ong - 7930010 

L. 	 t 

Non-finalisation of another disciplinary 
proceeding by the DPS, Nagaland, Kohima as 

per orders of CAT, Guwahattd. 23/12/2003. 

Ref:. DP, Nagaland, Kohima's Disciplinary Proceeding 

No. F3/VII-02/99-2000 dated 06-01-2000. 

Sir, 

Most humbly and respectfuily,I beg to draw 

yourkindattention to the followin'gfew lines on 

the above subject for favour of yourkind perusal 

and sympathetic orders please. 

That, the DPs, Nagaland, Kohima issued a 

Charge..sheet under Rule-14 of the CCS(CCA) Rules, 196 

videhis Memo No. as referred to above; but the 

proceeding 'was not completed within 6 months for 

reasons more than one inclusive of non-payment of 

subsistence allowance in time resulting in failure 

to attend the inquiry. 

That, the Hon'ble Central Administrative Tribunal, 

on being moved ordered in their orders dated 23/12/2003 

in O.A. No. 166 of 2003 that the disciplinary proceedings 

be finalised within 4 months from the date of receipt 

of the orders of the Tribunal. 

iThat, the copy of the Hon'ble Tribunal's order 

was supplied to the DPs. Nagaland by the Hon'blo Tribunal 

on 20/1/04 which was received by the DPs, Nagaland in time. 

contd... 2 
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•4 	That, the hearing of the departmental inquiry was ': 	.r 	•. 
• 	.;çcompleted and writton brief was submitted by me on 6/4/2004 

and tha Inquiry Officer submitted his report to the DPs, 
• 	Ngaland without delay on 29.4.04 in view of the Hon'ble 
• 	cAT's order vide his No. S$D/Ru1e..I4/O4 dated 29.4.04 as 

intirnated in his letter dated 4.6.04. 

That, the 4 months 1' time allowed by the Hon'ble 
rTrjbuna1 to the Dl's, Naga land expired.  4; months on 31/5/04 

4 ,-' 	 ••.• 	

'. Counting rom 1.2.2004 assuming the date of receipt of *,•f 	1• 	 .. 
Hon'bje CAT8s order within 31.1.2004. 

	

4 	%. 	 4 

	

66 ' 	that, I made a rpesentat ion to the DP, Nagaland '.-1 	 4 

on .20/5/04 just before completion of 4 months time on 31/5/04 
tt firialjs the disciplinary proceeding as per orders of the 
i-ion'ble Tjjbunal dated 2/12/03 as I have been suffering a 

1ot but the Dl's. Nagaland is maintaining .complete silence 
onthe':mat.ter and does not feel it necessary to communicate 

its reply or otherwise intimate me and sb I have been prompted 
ta refer the matter to you for your kind intervention. 
7. 	That, till today I have heard nothing from the Dl's, 
Nag'ala'nd as' to the fate of the proceeding, the pendency of 
which has bost me dearly as I have been junior to my juniors 

'who have already been promoted as ASPOS •  
V have, therefore, earnestly requested you kindly to 

interfere into the matter so that the proceeding is finalj.sed 
without delay as I may have to run a marathan race for 
clearance of all hrd1es in the event of any adversity because, 
being the senlormost Inspector of the Circle, I have very 
limited years of service at hand before superannuation.' 

A copy of the Hon'ble CAT, Guwahati's order dated 
23/12/03 is enclosed for your kind perusal please. 

Thanking you, 

	

• 	.: 

	

____ 	- 
I. A copy of CAT'S order 

dated 23/42/03. 

2. Reresentat ion to 
Rdspondent No. 3 
dated 20/5/04. 

Date: 22/6/04. 

:ur fathfully, 

( S. B. EAZARIKA ) 
C.I.(Postal) Divi •  Office 

(U/si 
Nagaland. 

4 	 I 
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DEIATMINT OF POSTS : INDIA: 

OFFICE OF THE INQUIRY OFFICER 
'1 
	 & 

SUPERINTENDENT POSTAL STORES DEPOT 
SILCHAR (ARUNACUAJL .788O25 

No. SSDIRuIe-14/04 
	

Dated at Arunachal the 4th june2004:. 

To, 
Shri .Rakes4urnar 
Directo4fIostil Services 
Nagafnd D!vs1on, Kohlma-797001. 

Sub;- Rule-14 Inquiry Report - case of Shri S,RHazarika Cl! (tJ/S) KOhirna 

Ref:- Inquiry Report of 1.0. vide No, SSDIRuIe-14104 Arunachal' dated the 
2th April'2004. 

The orignaI representation of Shri S.B.Hazarika, SPS & CI. (LIS) 
Kohima which Will speak for itself is sent herewith for necessary action. 

Enclo. 
As above.  

(M. K.Das) 
inquiry Officer 

Superintedent 
Postal Stories Depot Silchar2 

Copy to  

Shri S.B.Hazarika, SPS & C.I. KOlima (U/S) CI0 U.Basumatary 
ASPO's, im.haI - 795001 with reference to his above representation for 
information. 

inquiry '0flcer 

Superintendent 
Postat Stores Depot,,Sikhar-25 
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IN TK9 C1flBAL AIMINISTPATIVE TRI13UTT/.L 

GWT X B14CR $: GUWARAT I. 

C? • NO • 2 OP 20 
166 OP 2Oc 

Shrt S.B.. }zar1ka 

Uniort of India aid others. 

j 

ri. Muivesh Iuniar 

••••••• CorLteIuLerNo.3 

ve 

Shri S.B a Hazerika 

Petitioner 
Oppoaite Party 

And 

Bply affidavIt of alleged 

Conteer No. 3. 

I, zukeah Xuar, Director of Po al Services, 

Nagaland, Kohlass, alleged Contemner No.3 do hereby eo1.nly 

affir* and say as under $' 

COfltd.....'.. 



1 	

5 

Thai I have goone through the Gonteipt petition 

and understood the contents thereof • Save and except what 

ever is spec lally ad*itted in this reply, rest of the 

avereeni.s will be dseed to have been denied and the petitioner 

be put to strict proof of whatever be claus to the contrery. 

That the alleged conteirner No .3 most respectfully 

aub*its that be has the bgbest regard for the orders of 

this Ron'ble Tribunal and that there is no wilful a Intentional 

disobedience of the orders of this Hon'ble Tribunal. 

That the Ron 'ble Tribunal by its order dated 

2302.2003 directed the respondents to expide and finallee 

the disciplinary proceedings within four months provided the 

applicant oo-opeztes with tbe. 

That the petitioner did not appear before the 

Inquiry Officer for more then three years different dates 

fized during the year 2001 9  2002 and 2003 on one pretext 

or another. 

He appeared before the inquiry only on 31.01 .20(4 

and subvzitted his defence statoient oj on_._06.04. .2C, whieb 

is 3 aontbs and 15 days fron the date of Judgnerit and Order 

dated 23.12.2003 and thus be had taken a L*ost 90 of time  

of four aontbs given to the disciplinary authority to 00%ipiy 

with the Hon'ble Tribunal's d order. 

50 	 That the responden.t No.3 received unaigaed 

report of the Inquiry Qffioer on 12.0.20(4 and signed 



1 

report was received on 11.04004. 

60 	 That the respondenti No.3 being the discipl1naTv 

authority forwarded a copy of report of the inquiry Officer 

and a copy of the findings of the disciplinary authority 

on Inquiry Oifcer'e report to the petitioner on 17.07.2004 

at petitioner's laphal address, which be received on 29.07.2004. 

Copy of reoeipt dated 29.07.2004 is annexed 

hereto and narked as 

7. 	Thai the petitioner has not eubnitted his repre 

sentation on 1 .0 0 s report and findings of the disciplinary 

authority on 1.0'9 reporij til].Aate, although, he rsee1ved 

the sane on. 29 • 07.2004. 
- . --' 	 -. 

Thus it is sun that the petitioner did not appear 

before the Inquiry for zore than three years and now he has 

not his representation on I .0's report and findings of the 

disciplinary authority on 1.0 1's report and so delay in 

finalieation. of disciplinary proceddings against bia is 

entirely attributable to bin. 

80 	 That the petitioner sent a telegran dated 

13.06.2004 to the Director of Postal ervices, itagaland, 

Kobiza praying for extension of fifteen days time fron 

14 .06.2004 with reference to aeno dated 17.07 .2004. 

Copy of the telegran dated 1348.2004 15 

annexed hereto and narked as Annextn'e "II. 



j 

4,  

90 	 That the Director of. Postal Services, iSTagaland, 

Kobiaa ( respondent No .3) acceded the reuost and the 

petitioner has been directed to subiit his representation 

latest by 28.06.200 vide No. /VII02/992000 dated 16.8.2001.. 

Copy of letter dated 16 .GB .20(4 is annexed 

hereto and sarked as Anexure-lit. 

10. 	that the alleged delay 'ade by the petit ioner 

against the respondents is fully attributable 

to the petitioner. 

-PBAYiR- 

In view of the azbFissions iade in the preceding 

pagraphs, the alleged Conteaner No .3 respeotiiLly 

pys that the pre sent oontopt peeeding is 

liable to be dia*issed by discharging the notice 

issued to the respondents. 

In is further pmyed that keeping in view that 

conteapt petition has been filed on frivolous 

grounds fLally biowing that the petItioner is 

entirely responsible for the delay, cost of 

Istigation as deeaed fit needs to be awarded 

and/or any other action as deed fit and proper 

needs to be taken against the petitioner. 

Contd....,.. 



• 	11 • 	That the stateriierts made in paras 	S1 7 
are true to my kiow1ede and bélitf, those made 

in paras I 	being matter of reoo,s are true 
I 	

) 

• to my information and the rest are ay bumble eubission. 

before the Hon'bie Tribunal. I have not suppressed or 

concealed any material fact. 

And I a in th is avv idav it on t b. is 	th day 

of 	 .2004. 

Identified by 
Depon ent 

Advocate 

SØltily affireed and declared before 

me by the deponent who is identified 

by SrI A • Deb Voy t  Advocate, on this 

tb day of 	• 	, 2004. 

• 	 Advocate. 

/ 
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REGISTERED \VIH AD 

DEPARTMENT OF POSTS : INDIA 
OFFICE OF THE DIRECTOR OF POSTAL SERVICES 

NAGALAND : KOHIMA - 797001 

No. F3/VII-02/99-2000 
	

Dated, Kohima the 16.08.2004 

To, 	 - 
Shri.S.B.Hazarika 
C.I.Div. Office, Kohima (u!s) 
C/O U.Basumatary 
ASPOs(HQ) 
Imphal - 795 001 

Sub :- 	Extension of 15 (Fifteen) days time 

This is with reference to your Telegram No.01145A11 Imphal, requesting 
extension of time frame by 15 days for submission of defence statement on findings of 
disciplinary authority on 1.0's report & 1.0's report on Rule-14 chargesheet served vide this 
office memo No.F3/YII-02/99-2000 Dtd. 16-1.2000 vide R.L No.B 9812 Did.17-7-2004 
& received by you on 29-7-2004 

2. 	Your request is acceeded & you are directed to submit your representation 
latest by 28-8-2004. You are given to understand that no further extension of time will be 
given & in case you fail to submit your representation by 2 8-8-2004, it will be presumed that 

you have  no representation to make & appropriate decision will be taken exparte. 

(Rdh Kurnar) 
Director of Postal Services 

Nagaland: Kohima-797001 

(C 	 rat444tY 


